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. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Q " NEW DELHI
 0.A. No. 1Ms/so 199
T.A. No.
DATE OF DECISION_ _ 2,8.91
' lth‘i V.FP.Sharma : ~ Advocate for the Putixiomeom) Applicant
o ~ Versus |
U0l & ors, Respondents
, Shei Mol Verma, Advocate for the Respondent(s)

oram
The Hon’ble Mr.  PKKRTHA, VICE CHAIRMAN(2)
The Hon’ble Mr. ‘a'.H.OPDUaDIYAL, HENER(A)
1. Whether Reporters of local papers may be allowed to see the Judgement ? j/‘\,j
2. To be referred to-the Reporter or not ? (W -
3.  Whether their Lordships wish to gee-the fair copy of the Judgement ? f. e
4. Whether it needs to be circulated to other Benches of the Tribunal ? k

( JUDGEMENT OF THE BENCH DELIUERED BY HON'BLE‘
MR, B, NOHOUNDIYAL, MEMBER)

=

.

- ' The applicant 18 a casual labsurer urk;ng in the .-.‘fﬂc‘o
of the Directerate G-nerai, Dqg\rdarehan, Neu Delhi, The relief
uught; by him. is that the raap.;d'-'nii;g' sheuld bnl reetrained frem
ralhﬁng him frem duty and engaging fresh candidates frem the

' spen market and alse ratéining his junisre,

2, The -pp_ucatioﬁ we$ filsd in the Tribunal en 24.8,1990.

on 31,8,1990, the spplicatien was adnitted and an interim erder

was passed te the effect that tha raap.ndonta will eonaidd: engaging
the spplicant, if any vacancy of pesn is availeble m preforancn te

hie junisrs/suteiders, Thg interim erdsr vas thereafter centinusd

\&

till further erders,

3.  Ths spplicant has stated that his name ie registersd at Kanla

Market Empleyment Exchangs, Delhi and that his name wae fervarded
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te the respendents fer ongag;mcnt as a pesn. He wae engaged frem

20.,11.89 te 28,2,50 when his ssrvices were terminated under verbal
.z&d-x-of Hie juniers have been reteinsd in service and fresh hands
are being sngaged as psen, which is ageinst the principle ef ‘lest

cems first ge',

4, Ths respendentes havs stated in theiT ceunter-
affidguit that the applicant dees net held civil m!t{%’:tuﬁv,mt
duly sslected and appsinted by the cempstent autherity, and that
he §8 net sntitled te any relief, a8 prayed by him. With regerd
te the cententisn ef the applicant that he sheuld be centirued

in servics and sheuld net be displaced by anether casual empleyss,
the respendents have stated that thie plea $s net tensble, as the
applicant hissslf hed reploced an earlier casual lsheurer en his

engagement, The ne‘ponclenta havs alse relisd upen ;i numEreLs

judicial prensuncsmsnts in suppert ef bis cententisns ®

S. Ws hgve gene through the recerde ef the cass
cerefully and li_ayo eonai.derei ths rival cententisme,. e have
slssgens threugh the judicial prensuncerents relisd upen by the
respendents, In a batch of spplicatiens filed by the casual
lsbsurers .ngag?l in the Directerate General, Desrdarshan, this
Tribueal has delivered a judgement en 26.4.91, giving certain
directiens ts the reapondants(m\ 2052/69 ,and cennected matters-
Shri Remeshuar and anether vs, Unisn ef India threugh Dirsccer
Gersral, Cesrdarshan), After censidering the relevant legal
pesitien, the Tribunal has cenclusled in para 11 of the judgsment

that *® the respsndents shsuld frame s suitable scheme Ter abssrptisn

of the casual labsurers within a period of feur menths fram tha

dats of receipt ef the judgement dated 26.4,91, Pending this,

ths respendents shall allsw the applicant: ts centinue te werk

as casual labsursis in their effice as leng a® there it requirsment
fer such werkers, In cass the disengagement of sems cesusl
¥0acisisns relisd upen by the respendents
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‘labeurers becemss unaveidable, it sheuld bs en the srinciple ef

Ylast ceme, first gs?, Till the spplicante have bsen regulsrissd
ths respsndents may n;t resert ts fresh recruitment thrsugh

the Empleyment Exchange sr otherwise, Till thoy ate regularised,
ths wages te be paid te them, sheuld be in accerdanos with the
pinioum in the scale Qf pay of the pest hald by Q Tegular emplsyss
in « Greup DY peet, After regulsrisatien, tisy sheuld be placed en
par with regular Greup 'D' empleyes in respect of thefr ssrvice

cenditions and bensfits,®

G, The abeve directiens sgually apply te the cass
of the present spplicant befere us, The applicant shill be
censidered fer engagement as casual labeursr in preference ts
his juniere and sutsiders, The applicatisn is dispsssd ef on

the line® ef the afereesaid directiens,

Thoreluill be ne erder a% te cests, (]
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